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Mr. Deput,.-Speaker: The qUeitioll 
is: 

This House resolves that in pur-
suance of subsection (2) of II!C-
tion 6 of the Police-Force (Restric-
tion of Rights) Act. 1966, the 
Police-Forces (Restriction of 
Rights) Rules, 1966, published in 
the Gazette of India by notifica-
tion No. G.S.R. 1892, dated the 
12th December, 1966 and laid on 
the Table of the House on the 
5th April, 1967, be annUlled. 

"This House recommends to 
Rajya Sabha that Rajya Sabha 
do concur in this reaolution." 

The motion was negatived. 

17.53 lin • 

CALLING ATTENTION TO MA'l"l'ER 
OF URGENT PUBLIC lMPOR-

TANCE 

ATIIOCl'1'IES ON BtJDDHIBT MINORI'l'IEll IN 
EAsT PAKlBTAII' 

Mr. DepGtJ' Speaker: Before we 
take up the Half-an-bour discussion, 
I would like to inform the House that 
a CalliDg Attention matter by Shri 
Samar Guha included in today'. Lilt 
of BUlinell WU not taken up after 
the Queltlou Hour to-day .. the mem-
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'lhiICIM8ts i" 
[Mr. ~t . i e' \ker  

ber waB not present in the House 
when the item was reached and the 
Speaker called out his name. A few 
minutes later the Member came into 
Ie HOuse and some Members request. 
ed the Speaker to take up the item 
since the Member had gone out of 
the House just for a minute or 80. 
The Speaker, however, declined to go 
back to the business which had been 
passed over. A suggestion was then 
made that this item might be taken 
up at a later hour or date, The 
Speaker agreed to consider that. 
Thereafter the Member saw the 
Speaker and explained to him the 
reasons for his shOTt absence, While 
reiterating his decision that the 
House should not go back to an item 
of business passed over and also that 
the business in the name of the 
absent Member will not be taken up 
out of place, the Speaker has as a 
'lIIecial case agreed to permit this 
item to be taken up now. 

Shri Samar Guha may now call 
the attention of the Minister, 

Sbri Samar Goa (Contai): I call 
the attention of the External Affairs 
Minister to the follolVing matter of 
urgent public importance and I 
request that he may make a state-
ment thereon: 

HAtrocities on Buddhist minor-
ities in East Pakistan, destruction 
of an ancient Buddhist Vihar of 
Rajanagar in Chitta gong district 
and murder of its chief priest." 

Mr. Deputy-Speaker: I think You 
would have read the statement. It 
need not be read out by the Minister 
now. Let him lay it on the Table 
and then you may put your question. 

The MIDIster 01 bterDal Main 
(Slid M. C. CbaI'1a): Sir, I lay 'thfl! 
statement 'on the Table of the House. 

Statemnt 
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lIle ~'l t t !tie ~

minorities in Pakistan. The Buddhist 
community in that country was no 
eXception. The Hon'ble Member. 
may be aware that as a result of 
communal riots in East Pakistan 
during January-February, 1964, quite 
a few thousand of the Chakma Bud-
dhists who lived in the Chittagon, 
Hill Tracts in East Pakistan crossed 
over into the Mizo Hills in India. 
MOTe recently, in April, ~ , there 
were reports in the press of a com-
munal riot in Cox Bazar sub-Division 
of the Chitta gong District, in East 
Pakistan, in which the houses of the 
Buddhist locality were burnt 
down and a large number of 
Buddhists were killed, This inci. 
dent was officially denied by the 
Pakistan authorities, However, the 
Government had reasons to believe 
that the newspaper reports were cor-
rect, A question on this subject was 
answered in this House on 10·7-1967. 

As regards the reported murder of 
the 75-year old chief Buddhist priest 
of the Chakma community, on 5th 
July this year, the Government have 
come across a news-item published 
in the Morning News, Dacca, of 
13-7-1967, according to which Chakma 
Raj Guru Yen, Dharmaratua Maha-
thero Binoy Disharad, a renowned 
Buddhist monk and High Priest of 
Rajanagar Rajvihar in the district of 
Chittagong, was assassinated by some 
dacoits at t!le Raj Vihar on the mid-
night of July 5, 1967. The Govern· 
ment have not received any informa-
tion regarding the reported destruc .. 
tion of an ancient Buddhist Vihar d 
Rajanagar. No reports of migration 
of Buddhists to India as a result of 
these incidents have been received. 

I may mention here t~at under the 
Nehru-Llaquat Agreement of 1950. 
the Government of Pakistan have 
solemnly agreed to ensure to the 
minorities throughout its territory 
eomplete eqUality of cltiZensblp, lrreI-
pective o~ re~on, and ~ sense of 
security In respect of life, propert7 
and penonalhoDOur. It III a re .. 
:PImIl"billtywhlcb 'the ~ of 
·Paldnan'OWei to ·Its OWIHI.u.aal& 



8hrI Samar Guha: In the statement 
made by the External .A1fws.:MiaJI-
ter he ha, stated quoting the Mom-
ing' News, Dacca that the priest was 
assassinated by some dacoits. It II 
not correct. Secondiy, it is stated 
that the government have not ~ei
ed any information regarllliJ.g the 
reported destruction of the ancient 
Buddhist Vihar. It is also not cor-
rect. With your permission, I will 
place on the Table a paper called 
.Jagaran .... 

Mr. Deputy-Speaker: Whatever 
your information is, you put a ques-
tion on the basis of that informa-
tion. You are permitted to put a 
question. I will not allow the other 
documents to be placed on the Table 
of the House. 

Shri Samar Guha: The question is 
(a) whether with a view to work out 
two objectives ot the Pindi Plan, 
firstly to make infiltration route ot 
the Naga and Mizo hostiles to their 
training camps in the Chittagong 
Hill Tract area safe and secure and 
secondly to mischievously confuse the 
vigorous autonomy movement ot the 
East Pak. people against Pindi domi-
nation by spreading communal pas-
sion atrocities on Buddhist minorities 
had been committed and recently 
intensified by Pro-Ayub elements to 
squeeze out the Chakma people 
totally from this strategic area ot 
Hill Chittagong and (b) whether the 
Chakma community of the Chittagong 
Hill Tract Area which is situated 
adjacent to Assam and Tripura, 
constituted 97 per cent of the local 
population at the time of partition 
and whether nearly 37,000 Chakma 
have been squeezed out since parti-
tion .... 

Mr. Depa.t,.-8peaker: It will be 
1i~ It for the ~l  til ~ II) 
many questions and then wwer 
them. I am unable to fonow the 
q~
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~. ot ra .. WiD IIii» u" 
*HIIlf-an-hour discussion. 
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to mobilise world' opIiiion, partleular-
ly of tlut ~t o~tr~ at ~ 
sent, aga.i.nn poUtically m.otiVll1.ed 
atrocities engineered by Pro-A.yub 
elements on the Buddhist and other 
min 'itie~ of East PNlstan7 

Mr. e .~ & eaker: The hon. 
Minister may answer one question. 

Slarl M. C. Chqla: May I take the 
last question which is a very impor-
tant question: whether  we mobilised 
world public opinion against what is 
happening in Pakistan. We have 
informed all the Buddhist countries 
of Southeast Asia about what is hap-
pening to the Buddhist minority in 
Pakistan. By a curious irony Pakis-
tan has decided to call an interna-
tional Buddhist conference in Dacca 
in 1968. We have drawn the atten-
tion of the Buddhist countries that 
this is merely window dressing and 
we have pointed out to them how the 
Buddhist minority has been treated. 
As tar as we are concerned, we have 
mobilised public opinion. 

Mr. Deputy-Speaker: We will take 
up the half-an-hour discussion. 

17.59 hrs. 
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